
l LOK SABHA DEBATES

I OK SABHA

Timrsda\ fuh 15, f97UAsadha 24 
1893 (Saka)

The I ok Sabha met at F!e\en o f the Clock

[M r Spfakfr m the Chair]

2
BSW

however, appear to be some differences bet­
ween the managements and the employees 
|over the interpretation fof recommenda­
tions of the Wage Board relating to pay­
ment of arrears of wages

(b) and (c). The recommendation* of 
the Wage Board for hotels and restaurants 
m Delhi are not statutorily enforceable, 
its implementation can only be secured 
through persuasion The Industrial Rela­
tions, Machinery of fhe Delhi Admimstation ( 

(has already held a number of meetings with 
the parties and is endeavouring to promote 
a settlement

OKAl ANSWFRS TO QUESTIONS

Implementation of Recommendations of 
Wage Board lor Hotels and Restaurants 

in Dilhi

*1141 SHRI S M BANERJEE Will 
tilt Mmistei of LABOUR AND REHABI- 
117 ATION be pleased to state

(a) whether recommendations of the 
W je Boatd ha\c not been implemented m 
inanv hotels and restaurants in Delhi

(b) if so, the steps taken bv Govern­
ment in this regaid and

(O the action taken against those 
owners who have not yet implemented the 
same9

THE D1PUTY MINISTER IN THE 
MINISTRY OF IABOUR AND REHABI- 
LITA HON (SHRI BAIGOVIND VER- 
MA) (a) According to the Delhi Ad­
ministration, this is not so There would,

SHRI S M BANERJEE The mere 
wording that the recommendations of the 
Wage Board are not statutory does not 
give any consolation to the employees, and 
thiy have not accepted that they are only 
recommendatory and not mandatory I 
would like to know whether it is a fact 
that nearlj 19 hotels and restaurants m 
Delhi—it may be more now—are on strike 
since a very long time and whether they 
met the hon Minister Mr Khadilkar I 
would I ike to know what advice he gave 
them and what steps Government are tak­
ing to see that these recommendations are 
implemented

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R K KHA­
DILKAR) In all 13 hotels and restau­
rants are on strike If some more have 
joined, I can t say, I have no information 
Out of total employees of 837,718 have 
joined the strike When the representatives 
met me I told them that our machinery 
here will be at their disposal for settlement. 
Our commissioner got in touch with the 
Delhi Administration and Regional Com­
missioner and as has been stated earlier,
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still j j^ h  the parties are sticking to their 
position and no common ground for agree­
ment has been reached.

$HR1 S. M. BANERJEE : I want to 
know whether hotelowncrs suggested this 
to be referred to adjudication and emplo­
yees rejected it. In the absence of that 
agreement I would like to know what ma­
chinery is going to be provided to resolve 
the dispute and whether negotiation will 
be held once again.

SHRI R. K. KHAD1LKAR : There 
was a suggestion but yet no order has been 
passed or any case made out for reference 
to adjudication. Our efforts are directed 
to bring about a settlement. But I am not 
certain how Far both parties are prepared 
to give and take.

SHRI S. M. BANERJEI' : Once the 
employees have rejected the question of 
adjudication, what other machinery is there 
on this issue and I want to know whether 
the Minister is arbitrating himself on this 
issue.

SHRI R. K. KHADILKAR : No other 
machinery is available because as (he hon. 
Member knows, this is not statutory. 
There is no compulsion or legal sanction 
with us to enforce them The only way is 
to persuade the proprietors and employees 
to come round and find out a solution, 
lh a t is all. There is no other machinery 
as such.

SHRI S. M. BANERJEE : What is this 
teply, Sir? Let him say, the restaurants 
will be taken over by the Government.

x t f m J  f , * n  % «rrfw* |  whc 

nflrr t o t  VFjpr % sncr qftf 
t o  f o r r  |  m  

v rs n r tf t  j  ?

SHRI R. K. K H A IM tK A R : This is 
not a statutory award. After this was 
accepted by the Delhi Administration, the 

 ̂ workers and employees sat together and 
reached an agreement. The only dispute 
is regarding service charges to be raised 
from 8% to 15%. But according to the 
award, the only provision is up to 10 per 
cent. Regarding arrears of wages for about
15 munths, from July II, 1967, there is a 
dispute.

Agreement with F. A. O. to finance Agri- 
cultural Projects in India

*1142. SHRI K. C. PANDEY: Will 
the Minister of AGRICULTURE be plead­
ed to state :

(a) the number of agreements entered 
into by Pood and Agriculture Organisation 
with India to finance agricultural projects 
in India;

(b) the salient leature of such agree­
ments and which of them have come into 
force; and

(c) the likely benefits to be achieved us 
a result of completion of the projects?

THE MINISTER OF STATE IN IH h  
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) to (C). 
The Government have not directly entered 
into any agreement with the F.A.O. burthe 
Government sponsored Indian Freedom 
From Hunger Campaign Society have made 
six agreements with that organisation 
during the last one year. They relate to 
milling of rice, carcass processing, educa­
tion and training of farmers and poultry 
development. The end result will be achieve* 
ment of higher production and better 
processing of agricultural goods.

Food and Agriculture Organisation, 
however, acts as an executing or sponsoring




